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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

___ APPEAL NO. 03/2020/EZ

BETWEEN
TUSHAR KANTI DUBEY
........ APPLICANT(S)
VERSUS
UNION OF INDIA & ORS
........ RESPONDENT(S)

AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 03 THE
WEST BENGAL POLLUTION CONTROL BOARD.
Most Respectfully Sheweth

I, Sri Amar Nath Goswami, aged about 53 years, son of Shri
Madan Mohan Goswami, by Religion - Hindu, by Occupation-
Service, residing at L-111/2, G-13, Baishnabghata Patuli Township,
Kolkata - 700 094, do hereby solemnly declare and say as follows:-

01. That, I am the Senior Law Officer, West Bengal Pollution Control
Board (hereinafter will be referred to as the "State Board’) and look
after this case and as such I am well acquainted with the facts and
circumstances of the case. I have been duly authorized by the
Respondent No.03 to affirm this Affidavit on its behalf and as

such, I am competent to do so.
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02.That, this affidavit is being affirmed in pursuance to, ltﬁﬂ SQ% y }}
order passed by the Hon’ble Tribunal dated 28.07.2020 . » \a ,{
L'l:,‘;-'f et 0 ) 4

03.That, one Terms of Reference (TOR), issued for the proposed Unit
at Sagardighi, by the MOEF &CC, Government of India vide letter
no. F.No.J. 13012/01/2019-IA.I(T) dated 26.03.2019.

The copy of the said (TOR) dated 26.03.2019 issued by the MOEF&CC,
Government of India is annexed hereto and marked with the letter R-

5

04. That,as directed in the said TOR, West Bengal Power Development
Corporation Limited submitted the soft copies Draft EIA and
Executive summaries in Bengali and English language to the West
Bengal Pollution Control Board on 06.05.2019. It is requested to the
respondent herein to upload the above mentioned documents on
the official website of the West Bengal Pollution Control Board and
publish notices to newspaper both in English and Bengali for
seeking comments from the general public. The comments received
shall be in the Final EIA to be submitted to the MOEF& CC,
Government of West Bengal. The necessary expenditure for
publishing notices will be bourne by the West Bengal Power

Development Corporation Limited.

The photocopy of the letter dated 06.05.2019 is annexed hereto and
marked with the letter R-2.

05.That, in pursuance to the letter dated 06.05.2019 submitted by the
West Bengal Power Development Corporation Limited, the
Respondent No.3 i.e, West Bengal Pollution Control Board, in the
terms of the (TOR) published two newspaper notices, each one in
Bengali and English languages respectively on 13.05.2019 .

The copies of the said two newspaper publications on 13.05.2019 are

annexed collectively hereto and marked with the letter R-3.

2 § SEP 2020
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06.That on 27.06.2019, the West Bengal Pollution Control Bda.?fd <0/
issued a letter to the West Bengal Power Development Corpora;;ioﬂ :
Limited, stating that no comments or queries from the general public

have been received in this regard by the Respondent No. 3.

The Copy of the said letter dated 27.06.2019 is annexed hereto and
marked with the letter R-4.

05. Itis therefore respectfully prayed that Hon’ble Tribunal may pass

such order/orders as it deems fit and proper in the interest of justice.

e o fyesem—

DEPONENT

VERIFICATION

Verified at Kolkata by the deponent above named on this the
day of September, 2020 and say that the contents of this affidavit
made in paragraph nos. 1 is true to my knowledge and those made in

paragraphs no. 2 to 5 are tpde t9 my information derived from

records and rest are my reSpectful’ submission before this Hon'ble

Tribunal.

fmac. Nt omoin—s

/
.‘:J-O‘emn]y ﬁfnrmEG & DEPONENT

me

. 1ab-ntificatton /= &
= (fpn Pr
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& p . F.No.J-13012/01/2019-IA.I (T) '

Government of India
: Mmlstry of Envu'onment Forest and Climate Change

; 59) g : - 3rd Floor Vayu Block
W[ Mﬁ - Indxra Paryavaran Bhawan Jor Bagh Road,
,4 Pr o, 8 ol : Ahgan_], New Delhi-1 10003 :

: :

/“"

T ¥ T ophlE e Ty g . Dated: 26.03.2019
\/B/The Dll.‘CCtOI‘ (Pro_]ects] ' ' ; ' e
- M/s The West Bengal Power Development Corporatron Ltd R
- Bidyut Unnayan Bhaban, L T
- Block-LA, 3/C, Sector-III,

‘_ Salt Lake Clty, Kolkata~700098 r . £ g g :
' ‘Phone' 033 23393203; Fax No. 033- 23350424 E-maﬂ' bltubxswas@gmaﬂ com.

Sub Proposed 1x660 MW (Phase-III & Unit-5) Coal based Supercritical
~ Sagardighi Thermal Power Project, Villages. Manigram, Chandpara,
','Kanchanpara, Hanrampur, Drstriet Murshidabad, West Bengal by M/s

"The West Bengal Power Development Corporation Ltd -reg. TO;._ ;

Bir, . e s PR g
' ‘ThlS has reference to your omnline apphcatlon No. IA/ WB/ THE/94~262 / 2019
: _dated 05 02 2019 on the above mentloned sub_]ect

i It has been noted that you have proposed for' estabhshmg 1x660 MW (Umt 5)
-“Coal based Thermal Power Plant within the premises of existing Sagardighi Power -
Station (Umt-l & 2: 2x300 MW and Unit-3 & 4: 2x500 MW) '

B It has been further noted that the Terms of Reference (ToR) was earher issued
by the Mx_mstry on 15 01 2015 for expansmn PToj ect mth capac1ty of 500 MW Power
i generatxon which was vahd for three years, i.e. till 14 01 2018. Subsequently, it has -
ey ‘been amended for mcreasmg the capamty from 500 MW to 660 MW vide Mm1stry IR
i Ietter dated 11, 07 2016. The primary environmental baseh.ne data has. been collected
-durlng March June 2015 and the draft EIA/EMP report was submitted to West
Bengal Po]lutlon Control Board (WBPCB). The Public Hearing has been conducted by
. WBPCB on 03.10. 2016. Subsequently, the apphcatmn for grant of Envu-onmental
.Clearance has been submitted to the. Mmlstry on 5.2.2019. The Mnnstry examined \
. the apphcatlon and noted that. the proposal was subn:utted after exp1ry of ToR
; vahdlty Further the basehne data is older tha.n three years. Accordingly, Project
Proponent has been advised to initiate the process of enwronmental clearance de- -
novo vide Mmlstty s letter dated 4.2.2019. © -

4: . “The following umts under operatlons or in. proposal stage at the Sagard1gh1
Power Stat_lon _ : et e % g3
g {LJ g Unit Phase ' 'Qapacity Date N Remarks
My No. . SO o Comm_tssmnmg
' /"7 Y o Phase-I.' 300 MW | 7.9.2008 _ EC jssted on 6. 10 2004
22 e 1,300 MW, ] 6,11,2008: for - 2x250 'MW - and
b ey i N T Y ~amended on 4.9.2008 for |-
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; ns

X
g LR I T e 4 .- | changing e e the |
' RN . SRR s (R, . | configuration. to :2x300 |

Phase-1I | 500 MW | 1.6.2015 -~ | EC issued on 18.5.2011
1 500 MW | 20.12.2017 _ e ‘

Phase- | 660 MW | Proposal Project | ToR issued on 15.1.2015
TR o -l énd - validity - expired on

grant of EC could not be | -
submitted = within -~ the |
validity period of ToR. o

5. Presently, nd _
Phases I; II & 1 of the power lant and another 184 ha for ash disposal. This area

would be sufficient for setting up proposed Unit-5: (660 MW). The main power plant.
‘would be built at an elevation of 34.5 m above mean sea level (MSL). The plot is well -

above highest flood level (HFL) of the area. There are no national parks, wildlife

. sanctuaries and other protected areas /wildlife corridors under Wildlife (Protection)

~ “Act, 1972 and no eco-sensitive areas/zones under Environment (Protection) Act;

1986 within 10 km radius of the project. i ;a3
“ 6. . Coal consumption for 1x660 MW (Phase-1II) is estimated to be 3.39 million MT
~ per annum at-90% PLF considering the average GCV of 3300 kcal/kg and average

station heat rate of 2151 kcal/kWh. Coal will be sourced from Pachwara (North) Coal

_Block, Jharkhand being developed by WBPDCL through Bengal EMTA. The geological
reserve of the block is about 609.35 MMT whereas mineable reserve of the block is

estimated to be as 392.84 MMT. The design parameters for coal intake would be i.e..
GCV: 3300 kcal/kg, Total Moisture: 15%;-Ash: 40%; Sulphur: 05%, Volatile Matter:

' 19% and Fixed Carbon: 26%. ¥ nred s e Fasy =
7. - The Coal block is located at a distance of 140 km from the power plant. The
coal is brought by road from coal mine to Pakur Railway siding by road. From Pakur
' railways siding, it is transported by rail mode through existing Pakur-Tildanga-
_ 'Dhul'_ian'fMonigram‘broad gauge line or through Pakur-Nalhati (proposed)-Takipara-
Gosaingram Poradanga-Monigram broad gauge line. The coal would be carried in

" rake loads of BOBR/BOX-N wagons. The coal handling plant of existing power plant

b will be used for proposed project also. Suitable extension from the end of Transfer
" Potit [TPRIO) will b ddmer, -+ s wio fr TR

8. The water withdrawal of 60 cusecs (6116 m?/h) from river Bhagirathi has been

permitted by Irrigation and Waterways Department, Govt. of West Bengal vide letter

dated 10.9.2009. Presently, the estimated use of water for Phase-I and II (2x300 MW
& 2x500 MW) is 34 cusecs (3466 m3/h @ 2.17 m3/MWh).The water requirement for
- the proposed unit is 16.2 cusecs (1,650 m3/h @ 2.5 m3/ MWh. The existing water
- allotment would be sufficient for the proposed unit. The water will be sourced from

the Bhagirathi River located at approximately 5 km from the proposed project. Intake

- pump house and pipelin are already under implementation for Units-3 & 4. .

9. - :'The existing two (2) Nos. of LDO tanks of 2000 m? each and two (2) Nos. of
' HFO tanks of 2000 m? each for the Phase-I and additional two (2) Nos. of HFO tanks
of 2000 m? each being constructed under Phase-II project, will cater for storage oi

LDO and HFO which will be required for start-up and coal firing support purpose o
“the Phase-1I & III units also. W ST i Sy ;

- -10.' ~Around 200 personnel will be required during operation phase of the projéct
. In addition, around 200 permanent staff shall be engaged during construction phase
_ The estimated project Cost is Rs.4,402 Crores. - T R A g Sl G e SR
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llé,

’I‘he proposa.l for grant of ToR has been con31dered by the EAC (Therma_l Power) o '

'.',_1n 1ts 25t meetmg held wh 222 2019 Based on- the recommendatlons of‘the re- ~. .,
. oonstztuted EAC (’I‘hermal Power) with regard to the proposed pro_yect the Mmistry. g

: _.for preparatton of the EIA and EMP: Report i

i

Ui,

i

i %

5

iz Water balance dtagram tndzcattng consumptton at each process/ operatton '
i mcludmg makeup water/ wastewater generatzon/ blowdown/ evaporatton :
' losses/ dnﬂ losses, etc shall be ﬁ,lrntshed for the existing and proposed power -
h plant Further, the measures taken to achieve speotﬁc water. consumptzon aras
m3/MWh for extstmg units (2x300 MW and 2x500 MW) and 3.0'm3/MWh for =
8 prOposed unit as per Mzntstry s Notzﬁoattons dated 7. 12.201 5 & 28.6. 2018 shall' ‘
T he submttted Justification for water usage of 3 466 m3/ hr (34 cusec:s at 217 ;.
e m3/ MWh) for operating units (2x300 MW .and 2x500 MW) shall be submttted _
: Publtc Consultation’ shall be. oarned out by uploadmg the draft EIA/ EMP report s
- A West Bengal: Pollutton Control Board’ ’s website and. publtshzng notice in the '
% newspapers (both in Bengal: and Engltsh) for seektng comments: from the
general publtc The oomments received so shall be addressed 1n fhe ﬁnal EIA -
g report along wzth ttme bound aotton plan and ﬁnanctal budget allocatton thle e
e ._submttttng the ﬁnal EIA/ EMP report the public hearing shall not be more than ey
! three years old from the date of publtc heanng conducted In case, ﬁnal At
_ “-:EIA/EMP report is submzttea after 3 years from the date of publw heanng, a -
fresh publzc heanng is required to be conducted at the project sufe "
One season (non monsoon) baselzne data shall be collected for preparatzon of
'7."_.E.lz‘1report : P R Y - S g B
 Time bound Actton Plan for conversion of extstmg ash dtsposal systern frorn :
".-.._'.Lean Sturry System to High Concentrated Slurry System shall be provided. 5
g _'Actton plan for dry and pneumattc collect:on system for ﬂyash shall be prepared ‘
pog for all the units (extsttng and prooosed} e
7 -33% of 1 the total pro;ect area to be 'levelOped as. greenbelt around the penphery A
" of the plant clearly demarcatmq in the layout map along wzth the progress of
Y greenbelt developed till date. ; : 7
‘The time bound. actton plan for tnstallatzon of Flue Gas Desulphurtsatzon (FGD) ¥
. Unit shall be submztted : | S5
Perrnzsszon from NMCG to wzthdraw water from Bhagzrathz Rwer shall be- 73
'*‘_submrtted g : o Sl i o P
Nori- compltances observed n the envzronmental clearance condzttons by the '--_ = ; .
,:.'Regtonal Q}fﬁoe of the Mzntstry shall be attended and complzed An actzon plan SN
: .-j'-,_f_for Sull: complzanoes shall be submttted wtthtn a month = . J e
Onltne ‘émissions and e_]fﬂuent rnonttonng systems are to be set up and the data o
L S0 recorded to be connected to the CPCB servers. . ; : g B, " 5
e Cumulatwe envzronmental 1mpacts assessment is to be done mterms of zmpact g
e 'on air qualzty, water 'qualtty, water consumptton ash uttltsatton and Uus
"-dzsposal ohlk IR T Yo : . . =y
,_‘_'Detatls of quanttty of ﬂyash generated from all unzts smce commtsszontng of B
“r "'unzts and the utzlzsatzon/ dtsposal shall be submztted Detazls of total volume of .

o Y Page@of 117

hereby prescnbes the followmg ToR along wzth the standard ToR (as apphcable) - A '




17 123

ash pond and the volume uttltsed till date shall be submztted to examme %

| F o ElanaE 'adequacy of the exzstmg ash pond for the proposed pro;eot as. well

e X].uThe proposed pro_;ect shall be given a unique name in consonance w1th the
ey . ' name. ‘submitted .to other Government Departments etc for its - better 5

= ,'-_'_" ﬂidenttﬁcatron a.nd reference oy e

. xiv. - Vision document. specifying prospec:twe a long term plan of the pro;ect shall_"

g B i formulated and submitted. R
-7 xv. . Latest oomphanee report duly cernﬁed by e Reglonal Ofﬁce af: MoEF& CC o

T foF the condmons snpulated in the enwronmental clearances of the prevrous ‘ |

i , ;"phase( s)-shall be subrmtted S : ol :
" xvi.: . Executive summary of the pro;ect mdlcatmg relevant details along w1th recent :

' . photographs of the proposed site (s) shall be provided. Response to the issues
'ra.LSed durmg Public Hearing: and the written representatrons {1f a_ny] along _
" with a time bound Actlon Plan and budgetary allocatrons to address the same,. .

Ll _.fsnall be prowded ina tabular form agamst each action proposed ;
b XV].l 't‘Harnessmg solar ‘power “within - the prennses “of the plant partlcularly at."‘

A ‘avallable roof tops and. other avaJlable areas shall ‘be formulated and for “3
b expansxon pI‘OJCCtS status of unplementahon shall also be subrmtted

- %viil.... The geographlcal coordinates (WGS 84) of the proposed site (plant boundary)

L S mcludmg loca’uon of ash pond along w1th topo sheet (1:50,000 scale} and IRS:
" satelhte rnap of the. area, shall be. ‘submitted. Elevatlon of plant s1te and ash -
}pond mth respect to HFL of water body/nallah / Rlver lme shall be speelﬁed if -
. the site is located i in promrmty to them. :

:7.7-__ .._J'd:t._"'.:"‘_Layout plan md_rcatmg break-up of plant area ash pond green belt :

o o 'rnfrastmcture roads etc. shall be prowded ‘ o .
v xx ' Land requuement for the pI‘O_]eCt shall be optmruzed and in any case not more ,'
ol :than as specﬁled by CEA from time to time. Item. WJ,SC break up of land
s reqmrement shall be provided. ;i : Thad
il Present land use (mcludlng land class f k.lSEIIl) as per the revenue records and '
o '_-State ‘Govt. records of the proposed site - shal be furmshed Informanon on’
~land to be acqu1red mcludmg coal tlansportatlon system, layrng of. prpe].lne, 8
. ROW, transmission lines, etc. shall be soeelfically submltted Status of land
: acqu1s1t10n a.nd htlgatlon 1f any, shotild be- prowded 5 g '

B ) x:sm f If the prOJect involves forest iand;. detaﬂs of apphoatlon mcludlng date of .

o apphc:attc»n area apphed for and- apphcanon reglstratmn number for -
s _'dlversmn under Forest: (Conservatlon) Act, 1980 ancl 1ts status should be
' jl_prowded along with coples of relevant doeuments ‘

B 2 : xzcm The land aoqulsmon and R&R schem° with a time bound Aotron Plan should ;

T j'."be formulated and’ addressed in- the EIA report.

R xxiv: _.fSatell_tte unagery a_nd authennoated topo sheet mdlcatmg dram.age croppmg: .

. f'pattern, water: bOdlCS (wetland river system, stream, nalla.hs, ponds, ‘etc.),
o locatlon of" nearest habrtanons {Villages), creeks, mangroves rlvers reservo1rs,-£

e ; ete. in the study area shall be provided s 2

XXV lLoeatton of-any National. Park Sanctuary, Elephant/ T1ger Reserve (exrstlng as.
R “".WC].I as proposed} migratory routes /- wildlife corridor, if any, within 10 km of e,

¥¥ ( ki the pro;ect s1te shall be specrﬁed and ma.rked on the map duly authentlcated :

Ry _aage4 of 117
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: ,by the . Chief W:.ldllfe Warden of the State or an oﬂicer authonzed by the

- Competent Authonty %7

Topography of the study area supported by topo sheet on 1: 50, 000 scale of .
. Survey of India, along with a la‘rge scale ‘map preferably of 1:25; 000 scale and
o e specific mformatxon whether the site requires any filling shall be provided.

-j_In that case, detalls .of filling, quantity of requu:ed fill matenal its source,
: '-.transportatlon etc. shall be submitted. :

A detailed study on land use pattern in the study area shall be carned out'
A ;'mcludlng 1dent1ﬁcat10n of common property: resources (such as grazmg and.
iy community land water resources etc.) available and Actxon Plan for its.

protectwn and management shall be formulated. i acqu1s1t10n of grazing land -

. is involved, it shall be ensured that an equal area of grazmg land be acqulrecl

';,and developed and detailed plan submitted. : ;

<A rmneralogmal map of the proposed site. (mcludmg soﬂ type) and mformatlon

(if available) that the site is not located on potenttally rmneable nuneral depos1t
. shall be subrmtted

' ‘_"Detatls of ﬂy ‘dsh utilization plan as per the latest Fly Ash- Utﬂlzanon ‘

' Not:ﬁcatlon along ‘with firm agreements / MoU- with contractmg parttes
mcludmg other usages, etc. shall be submltted The plan shall ‘also. mciude
. disposal method / mechanism of bottom ash, etc. :

- The water requirement shall be optimized (by adoptlng measures such as dry :

My ash and dry bottom ash dlsposal system, air cooled condenser, ‘concept of
'f-."zero dlscharge etc] and in any case not more than that supulated by CEA
s from ‘time to’ tune to be submitted along with details of source of water and -
,water balance dlagram Detaﬂs of water balance calculated shall take into

account reuse and re- cn'culatlon of efﬂuents

-~ Water body/ Nallah® (if any) passing across the site should not be dlsturbed as.
.- far.as: possible. In case any Nallah / drain is proposed to be diverted, it shall.
be ensured that the diversion does not disturb the natural dramage pattern
>y OF the area. Details of proposed dwersmn shall be furmshed duly approved by
: the concerned Departrnent of the State :

- It -shall also be ensured that a muumum of 500 m dlstance of plant boundary
be kept from the HFL of river system / streams etc. and the boundary of site

Py _should also be located 500 m away from railway track and National. I-hghways
; _'I-Iydro geologlcal study of the area shall be carried out through an institute/
L orgamzatlon of repute to assess the impact on ground and surface water
- regimes. Specx_ﬁc n:utxgaﬁon measures shall be spelt out and- tune bound ;

i ":Act.lon Plan for its unplementatlon shall be Smeltted
ot

Det.:—uled Studles on the 1mpacts of the ecologr mcludlng ﬁshenes of the

- Rlver/ Estuary/ Sea due to the proposed withdrawal of water / d1scharge of
- treated wastewater mto the R1ver / Sea etc sha.ll be camed out and mcluded in
~ the EIA Report ‘ i e : - ' :
e Source of water. and its susta.mabﬂlty even in lean season shall be prov1ded
- ‘along with details of ecological impacts arising out of withdrawal of water and .
2 .'-_taklng 1nto account mter -state shares (if any). Informatlon on other competmg ~
‘ sources downstream of the proposed project and commj.tment regardmg_

. “Pag-e_'ﬂsl of 11,
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. XXXVii,

xlii.

. ‘xlvi‘.

%/

/19

X

%

ava_llabﬂlty of requrs1te quantlty of Water from the Competent Authonty shc.

be provided along with letter / document stating firm allocatmn of water.

* Detailed plan for raanater harvestm,g and its propossd utthza,tlon in the plant
“shall be made. - = g :
e Feasrbmty of near zero dlscharge concept shall be carefully exmned and 1ts
" details subm1tted : ‘
Optmnzatlon of Cycles of Concentratton (COC) along W1th other water'
s conservatlon measures in the project shall be specified.

Plan. for. recirculation - of ash pond water and its nnplementanon shall be
subnntted :

- Detailed plan for conductmg momtormg of water quallty regularly wrth proper
“.mamtenance of records shall be formulated. Detail ‘of methodology and
identification  of monitoring points {between the plant and drainage in the _
L-"dlrecnon of flow of surface / ground water) shall be submitted. It shall be
,.ensured that parameter to be momtored also. mclude heavy metals A
: prowsxon for long-term monitoring of groundwater table usmg Plezometer

sha]l be mcorporated in EIA, parﬁcularly from the study area.

e Socro -economic study of the study area comprising of 10. km from the plant-
site shall be carried out through a reputed mstrtute -/ agency whlch shall
‘cons1st of detail assessment of the 1mpact on hvehhood of the Iocal
; communmes ' %o _
_‘ACUOH Plan for 1dent1ﬁcat10n of local employable youth for training in slnlls _

 relevant to the prOJCCt for eventual employment in the project itself shall be
e formulated a.nd numbers specrﬁed dunng construcnon & operat10n phases of
‘the Pro_]ect ' G - :

If the area has tnbal populatxon it shall be ensured that the nghts of tnbals

‘are well protccted The pro;ect proponent shall accordmgly address tribal

issues under various prowsmns of the law of the land.

A deta.lled CSR plan along ‘with activities wise break ‘up of ﬁnanc1a1 :
s comrmtment shall be prepared. CSR component shall be identified con81der1ng
'.need based assessment study and Public Hearing issues. Sustamable income

generatmg measures ‘which can’ help in uphftment of affected section of

' .‘socrety, wmch is con51stent with the tradJuonal skills of the people shall be
. 1dent1ﬁed Sepa.rate budget for commuruty development actrwnes and income
‘generatmg programmes shall be earmarked ' : '

While formulatmg CSR schemes it shall be ensured that an m—bu11t momtonng

:_mechamsm for the schemes 1dent1ﬁed are in. place and. mechanism  for "

conductmg annual soc1al audit from the nearby government institute of repute

in the region shall be prepared The project proponent shall also provide
‘ Acuon Plan for the status of mplementanon of the scheme from time to time
and dovetail the same with any Govt. scheme(s). CSR detarls done in the past '
;should be clea.rly spelt out in case of expansion pro;ects = ; _
" R&R. plan as apphcable shall - be: formulated . Wherem mechamsm for

protectrng the rights and livelihood of the’ people in the region who are hkely
to be impacted, is taken into consideration. R&R plan shall be formulated after
a deta:led census of populauon based on socm economic surveys Who were

. Page 6 of 11
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xlvii,

xlviii.

li.

lij. -

liv.

1%7:

cjen

o dependant on land falling in the prOJect as We]l as, populatlon' who were
. dependant on land not owned by them. - , :
-Assessment of occupahonal health and endermc dlseases of env1ronmental
; -ongIn in the study area shall be camed out and Action ‘Plan to m1t1gate the
- same shall be prepared. - 2% <
Occupat10nal health. and safety measures for the workers mcludmg ]
- identification of ‘work related health hazards' shall be formulated. he -
company shall also engage full time quahﬁed doctors who are trained in-
" occupational health. Health momtonng of the workers shall be conducted at
- periodic intervals and health records maintained. Awareness programme for
L workers due to hkely adverse impact on their health due to working in non- :
‘ conducwe environment shall be carned out a.nd precautionary measures hke ;
_use of personal eqtupments et shall be prowded Review of unpact of various
- ,'health measures - undertaken at mtervals of two ‘to three years shall be
: onducted W1th an appropriate follow up plan of action wherever requlred ,
RO 61 complete season site spec1ﬁc meteorological and AAQ- data (except -
. monsoon season)’ as per latest MoEF&CC Notification shall be collected and
~the dates of monitoring shall be recorded. The parameters to ‘be covered for :

AAQ shall include PM10, PM2 5, 802, NOx CO and Hg. The 1ocat10n of the

5 momtonng stahons should be based on the upwmd d1rect10n pre dommant,
! downwmd dlrectlon other dominant dxrectlons habitation .and sensitive
‘ _receptors There should be at least one- momtormg station each in the upwind . .

and in the pre- dommant downwmd drrectlon at a locatlon where maximum
ground level concentratlon is hkely to occur. : ;

Y, In case of expansmn project, air: quallty momtormg data of 104 observat10ns

a year for relevant pa.rameters at - air quality momtormg stations as

' tdentrfied/ stlpulated shall be subm.ttted to assess cornphance of AAQ
- Standards (annual average as well as 24 hrs).

“Alist of industries existing a.nd proposed in the study area shall be furnished. '
lCumulatwe impacts of all sources of- emissions - including ha.ndlmg and
4 transporta‘don of e:qstmg and proposed projects on the envuonment of the
" area shall be assessed in detazl Details of the Models used and the mput dats - 4
" used for modeling shall also be provided. The air quality contours should be .
L ,plotted on .a locatlon map showmg the locatlon of project 31te habltat.ton
e nearby, sensmve receptors if any. The wmdroso and 1sop1eths should also be

' shown on the location map. The cumulatlve study should also mclude unpacts‘. :
- on water soil and socio-economics. ;

Radlo act1v1ty a.nd heavy metal contents of coal to be sourced shall be..

‘examined and subrmtted along w1th laboratory reports. : al
- ‘Fuel analysm shall be prov:lded Detaﬂs of auxiliary fuel, if a.ny, mcludmg 1ts._ ‘
'quantlty, qua.hty, storage etc should also be furrushed :
Qua_ntlty of fuel required, its source ‘and. charactenst\cs and - documentary 3
. ‘evidence to substantiate conﬁrmed fuel hnkage shall be furnished. The
Mrmstrys Notification dated 02.01.20 14 regardlng ash content in coal shall' :
_be complied. For the expansion prOJects the comphance of the emstmg units
. to the Sald Nonﬁcaﬂon shall also be subnntted :

«#  Page7of1l X

126




- lvi'. '

Ler and ‘submitted.. If transportation ‘entails a long distance it shall be ensured ‘
that rail transportatlon to the site shall be first. assessed 'Wagon loadmg at':
‘ source shall preferably be through silo/conveyor belt T
"For - proposals based on imported coal, inland transportatlon and ‘port
3 .handlmg and rail movement shall be examined and details furmshed ‘The -
‘ -approval of the Port and Rail Authorities shall be. submitted.
‘Details regardmg mfrastructure facilities such as samtatlon, fuel restrooms
" medical facilities, safety during construction phase etc. to be provided to the
' labour force durmg construction as well as to the casual workers including
' .truck drivers dun:ng operatton phase should be adequately catered for and '
sdetaJ.ls furrnshed i : : e TP
' EMP to mitigate the adverse unpacts due to the prOJect along w1th item - W1se "
~cost of its mplementauon in a t1me bound manner shall be Spec1ﬁed '
A -Disaster Management. Plan (DMP) along ‘with risk assessment study
"mcludmg fire and explos:on 1ssues due to storage and use of fueI should be
‘ . carned out. It should take into account the maximum mventory of storage at
~ site at any point of time. The risk. 1sopleths should be plotted on the plant

“1wii..

L STl

A

in'case of an accident taking place Based on the same, proposed safeguard L
2 'measures shouid be prowded Measures to safeguard against fire hazards '
' _should also be rnvanably prowded Mock drills shall be sultably carned out.

from time to time to check the efficiency of the plans drawn

The: DMP -so formulated 'shall " include measures agamst hkely ;
' 'Fires /Tsunarm /Cyclones / Storm Surges/ Earthquakes etc .as apphcable It -

;sha]l be’ ensured ‘that DMP. cons1sts of both On-site and Off-site plans, -

1xi
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DetaJls of transportatmn of fuel from. the source (mcludmg port handhng)

the proposed plant and its impact on ambient AAQ shall be suitably assessed

layout map cIearly showmg which of the proposed activities would be a_ffected

; 'complete with detaﬂs of contammg likely dlsaster and shall _specifically

- mention personnel 1dent1ﬁed for the task. Smaller version of the plan for
'j‘,dlﬁ'erent poss1b1e disasters- shall be prepared both m Enghsh and local _
,languages and circulated deely :

" Detailed scheme for raising green belt of native spec1es of approprlate W1dth

~ (50 to’ IOO m) and consisting of ‘at least 3 tiers plantation around plant

. 24 boundary w1th tree dens1ty of 2000 to 2500 per. ha with a good sumval rate
~ of around 80% shall be subrmtted Photograpluc ewdence must be created &
‘and’ subrmtted penod.tcally mcludgng NRSA reports 1n case “of. expa.nsmn

o pro_]ects A shrub layer beneath the tree layer would serve as an effective sieve

g o T shall be drawn by 1dent1fymg blocks of- ‘degraded forests, in close consultation
~with the D1stnct Forests Department. In pursuance to this, a time bound
; ‘.;:Actton Plans to be formulated along with financial a]locatlon and shall submlt '
" status of unplemcntatlon to the Ml_mstry every six months 5 e :

for dust and smk for CO2 and other gaseous po]lutants and hence a stratlﬁed »
-gr,een belt should be developed ‘ - ‘

Over and above the green belt, as carbon smk plan for add1ttona1 plantauon

: Corporate Envuonment Pohcv .

'_"gage.S'of 11
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e All the above issues should be adequately brought out in the EIA report and

122

_ ‘ 128
_ Does the company has a well lald down Env1ror1rnent Pohcy approved by -

_its Board of Directors? If so, it may be detailed in the EIA report
. Does’ the Environment Policy prescnbe for standard operatmg process '/ -

procedures to bnng into focus any mfnngement [ dev1at10n / Vlolat10n of .-

the envu‘onmental or forest norms / condttlons? If so it may be detalled:' ;

mthe EIA

What is the hierarchical system or Admm1strat1ve order of the companyf
to deal with the environmental issues and for ensurmg comphance with
" the envu"onmental clearance cond1t1ons Details of tl'us system may be

provxded Fa 13
Does the company has compliance management system in place wherein
compliance status along with comphances / vmlanons of enmronmental

9 -norms are reported to the CMD and the Board of D1rectors of the company

~and / or shareholders or stakeholders at large? Tl'us reportmg rnechamsm
: should be detalled in the EIA report. ;

L in the presentatmn to the Com.mlttee

“xv.

’ Details of htlgatlon pendJng or ot_her\mse w1t_h respect to prOJect in any Court
: Tr1bunal etc. shall invariably be furmshed :

12 ~Besides the followmg genera_ noints shall be fo]_lowed

a

'_'b..

All doouments to be properly referenced with 1ndex page numbers and '

" continuous page numbering.

Where data is presented in the report especra]ly in table, the penod iti
. which the data was collected and the ‘source. should 1nvar1ably be’
" indicated. _ : '
'Where the documents prowded are in a language other than Enghsh an
‘_Enghsh translation should be prowded

The Questlonnalre for environmental appralsal of thermal power pro;ects

- as devrsed earlier by the Ministry shall also be filled and submitted.
. The consultants involved in the preparation of EIA/EMP report after

accreditation with Quality Council of India (QCI) / National Accreditation

Board' of Education and Training (NABET) would need to include a

certificate in this regard in the EIA/ EMP reports’ prepared by them and :
‘data provided by other organization / Laboratories including their status. -

: Vot approvals etc. In this regard Circular No. J-11013/ 77 /2004-IA-11 () -

In addltlon to the above 1nformat10n on the follovnng may also be mcorporated

dated ' 2nd  December, 2009 is. posted  on the M:mstrys webs1te

http:/ /www. moef.nic.in may be referred.

Jin the EIA report

1*3.:

Is the pro;ect mtended to have CDM mtent’r"

:@ g

RN N

(1} If not, then why" '
(u) Ifyes, then -

- If not, then by when is that expected? . :
' _Has PDD (Project Design Document) been prepared?

What is the Carbon intensity from electr1c1ty generatlon prc:Jcctcd
(1 e. COz Tons/MWH or Kg/KWH)

i 2™ ok Page9 of 10

- ,'.Has PIN (Prolect Idea Note) {or PCN (Pro;eot Concept Note)}'
i -subnutted to the NCA (National CDM Authorrty} in the MoEF&z,CC'J o
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. 'l-e._- Amount of 002 in- Tons/year expected to be reduced from the " '

" baseline. data avaulable on the CEA s web site (www cea. mc ih) -

'1,4_.-'{ Notmthstand_mg 13(1) above data on 13(11} (d) & [e) above shall be worked out'_ :_ '

. and reported

" 15. The Environmental Clearance shall 'be apphed only after fuel and wa.ter i '

. : hnkages are firmfzd up.

16.-' After prepanng the Draft EIA (as per the genenc structure prescnbed in
: Appendlx III of the EIA Nouﬁcatlon, 2006] covering the above mentioned i issues, the

‘same shall be. subrmtted to the SPCB for conductmg the pubhc heanng as. per -

8" procedures of EIA nottﬁcahon 2006. The issues- emerged dunng public heanng shall

be further mcorporated in the Draft EIA/ EMP report. The final EIA/EMP report along

- with pubhc hearmg report and the. requ1s1te documents (mcludmg written objections,
-1f any) shall be subrmtted to the: Munstry for appralsal by the Expert Appraisal
_Comrmttee for cons1dera‘uon of recornmendlng envuonmental clearance under the

provisioris of Envrronmental Impact Assessment notification dated September 14 '

. 2006,

fs 17 The TORs prescnbed shall be valid for a oenod of three years from the date

s ‘of 1ssue for subrmssron of ﬁnal EIA/ EMP reports, after pubhc consultatwn o
' ' ThlS 1ssues Wlth the approval of the Competent Authonty

| Yours falthfully, .

Mgtiﬁ

(Dr S. Kerketta)
' Dzrector, IA I
Copy to:- o L. |
", l  The 'Secretary, erustry of Power Sh_ram Shaktl Bhawan Raﬁ Marg, New Delh1
e 110001 WA
2 The Chau'man Central Electnmty Antnonty, Sewa Bhawan R K Puram New
. Delhi~110066. o '
= o The Chairman, Central Pollutlon Control Board Parr_vesh Bhawan CBD cum—

o Of'ﬁce Complex East Arjun Nagar, Delhi-i10032.
4. The Additional Director .General of Forests (C), Munstry of Envu'onment

Forests and ‘Climate Change, Regmnal Ofﬁce (EZ), A/3, Chandrasekharpur

Bhubaneswar—75 1023.:

5 The - Principal Secretary" Envuonment Department Department ' of_
Envn'onment 5th Floor, Pranisampad. Bhawan Block LB-II, Salt Lake Sector' ‘

“Hi, B1dhannagar Kolkata — 700106.

8 The Chairman, West Bengal Pollut:lon‘ Control Board Panvesh Bhawan :

Building No. 10A, Block-LA, ‘Sector-1II, Salt Lake City, Kolkata-700098. .

T The District . Collector, Murslndabad District, Govt of West Bengal_ _West_ :

- Bengal-742101. : :
- 8. Guard file/ Momtormg ﬁle gl 2 A ' : 1 , ; .
9. Webs1te of MoEF&CC. .o g Gt R B

=

: \ (Dr/. S.’_I{e'rketta) :

. . Director, IA.I
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Memo no. WBPDCL / Dir (P)/ 1916 Date: 06.05.19

west Bengal Pollution Control Board
The Member Secretary

West Bengal Pollution Control Board, Diary No....... Z’CQOIO Q —
Paribesh Bhawan, T A N ke W
10A, Block LA, Sector Il Referredto: £ F= C@ ),
Kolkata — 700 106 Ay ’/L/
Uember Socretary
Dear Sir TOR for the proposed 1 X 660MW Supercritical Thermal Power Phase-IIl Expansion Unit

No.5 at Sagardighi Thermal Power Project,

We write in reference to the Terms of Reference ( TOR ) issued for the proposed Unit referred above, by
the MOEF & CC, Govt. of India, vide letter no. F.No.J.13012/01/2019-IA.1 (T) dated 26.03.19 , from the
Director, IA.l, MOEF & CC, in reply to our application no. IAAWB/THE/94262/2019 dated 05.02.19.

As directed in the TOR, we hereby submit soft copies of ‘Draft EIA" and Executive Summaries in Bengali
and English, requesting to kindly arrange to upload them on WBPCB's website and publish notices in the
newspapers ( both in Bengali and English) for seeking comments from the general public. Comments
received shall be addressed in the Final EIA to be submitted to MOEF & CC. The expenses incurred for
publishing the notices shall be borne by WBPDCL

We take this opportunity to inform that public hearing was once conducted on 16.09.16 , in connection with
our previous application for 1x500 MW subcritical unit at the same location. The project was later shelved.
As specified in the referred TOR conducting a fresh Public Hearing would not be necessary if we submit
our application within three years from the date of the previous Hearing. The EPC contract for the
proposed project has already been awarded to BHEL and we would , for all practical purposes , wish to
avoid another Public Hearing, which would cause further delay in commencement of the project.

We would therefore earnestly request you to kindly arrange to do the needful expeditiously.

Thanking you,
Yours fithfully
. ! Indranil Dutta
w N %

Director ( Projects )

The West Bengal Power Development Corporation Limited

Bidyut Unnayan Bhaban, 3/C, Block - LA, Sector lil, Bidhannagar, Kolkata - 700 098
Phone : +91 33 2339 3203/2335 0596, Mobile : 8336904085, E-mail : i.dutta@wbpdcl.co.in

~

W

Indranil Dutta

0’5 /\ ‘ E/YS/UD\ | Director (Projects)
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Memo No.£15-2N-89/2008(E)

To
Sri Indranil Dutta, Director (Projects)

g -

12¢€ R _ L[
WEST BENGAL POLLUTION CONTROL BOARD
(Department of Environment, Govt. of West Bengal)
Paribesh Bhawan, 10A, Block - LA, Sector-I1I
Bidhannagar, Kolkata-700 106, India
Tel : 2335 - 9088 / 7428 / 8211 /6731 / 0261/ 8861 /5868 /1625
Fax: 2335 - 5868 / 2813
City Code : 33, Country Code : 91
Website: www.wbpcb.gov.in

Dated:37.06.2019.

The West Bengal Power Development Corporation Limited

Bidyut Unnayan Bhaban, 3/C, Block — LA

Esctor — 111, Bidhannagar, Kolkata - 700098

Sub: Environmental Clearance for the proposed 1X660 MW Supercritical unit at

Sagardighi Thermal Power Project

Ref: Your letter no. WBPDCL/Dir(P)/1927 dated 27.06.2019.

Sir,

With reference to the above, this is to inform you that as per condition given in Terms of
Reference issued by MoEF & CC for your above mentioned proposed project, soft copies of
draft EIA report as well as Executive Summary of the proposed project were uploaded in
WBPCB website and notice in this regard was published in newspapers namely ‘The Times of
India’ in English and ‘Ei Samay’ in Bengali on 13.05.2019. No comments or queries from the
general public have been received in this regard by the State Board till date.

This is for your information in this regard.

Thanking you,

Yours faithfully,

ety

(Dr. Rajesh Kumar)
Member Secretary
West Bengal Pollution Control Board

e

()



BEFORE THE NATIONAL
GREEN TRIBUNAL

EASTERN ZONE BENCH,
KOLKATA/EZ

APPEAL NO. 03/2020/EZ

BETWEEN
TUSHAR KANTI DUBEY
........ APPLICANT

VERSUS

UNION OF INDIA & ORS

........ RESPONDENT(S)

AFFIDAVIT ON BEHALF OF
THE RESPONDENT NO. 03
THE WEST BENGAL
POLLUTION CONTROL
BOARD.

PRITHWISH KUMAR BASU
Advocate

W.B.P.C.B
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